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m e+ miwe ~DAPPDAT, ADMINISTRATIVE TRIBUKAL: HYDERABAD BENCH3

o.A.N0. 795/94. DATE OF JUDGMENT: 13.7.94.
. :

BETWEEN:

10 Mr. No Babu Rae .

ENDM_ v Dahul .e Applicants.

1. Union of India,rep. by
its Secretary, Ministry of Defencs,
Sena Bhavan, New Delhi - 110 011.

3na Picnafittei~cagah-af_Electrical
EME (Civil), Army Headquarters,
DHQ, New Delhi - 110 011,

3. The Commandant, Military coll@age
of EME, Trimulgherry, Lal Bazar,

Sar , -
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COUNSEL FOR THE AFPLICANT(s): mr. K. Sudhakar Reddy i

!

COUNSEL FOR THE RESPONDENTS: Mp, K. Bhasksr Rao,
Addl.CGSC.

CORAM:

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Contd....z'
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0.A.No.795/94. o ~ pate: \2 .7.1994,

JUDGMENT

I as per Hon'ble Sri R.Rangarajan, Member(Administrative)-I

Heard Sri K.Sudhakar Reddy, learned counsel for
the applicantsand 3ri K.Bhaskar Rao, learned Counsel for the

respondents,

2. The applicangs herein are working as Boot-makers.,
dt AT DUALTIA LUL Lllﬂi‘;argpém lCIl'G.C E(IG)’ GLC-EIICLELEU LOQE

the scale of Rs.260-400 in accordance with the Judgment dt.

29.8.1989 in 0.A.N0.443/1983. The said contention of the

—t T

applicants herein is in éccordance with the Judgment §§§§§§m

T

.above. - Bug the monetary benefit is limited by this Bench
‘l____{—- ———
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this O.A. Hence, this 0.A. is disposed off as under:- |

’ The notional pay of the applicants has to be
fixed in the pay scale of Rs.260~400 with effect from
22.8.1983 or from thé date on which they were appointed as
Boot-makers whichevex is later and the monetary benefits
have to be given from 15.4, 1993 as this OA was filed on
15.4,1994., No costs\\
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Mémﬁe;(Adin.i ) Vice Chairman
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pated [ July, 1994.
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Deputy Reglstrar@J)CC
ToGrh. :

1. The Secretary, Ministry of Defence, '

... Union of India. Sena Bhavan, New Delhi-~l1.
EME(Civil) Army Headquarters, DHQ, New Delhi-11.

3. The Commandant, Military College of EME,
Trimulgheery, Lal Bazar, Secunderabad.

4. One copy to Mr.K.Sudhakar Reddy, Advocate, CAT.Hyd.

5. One copy to Mr.K.Bhaskar Rao, Addl,.C0GScC, CA'I' Hyd.

6. One copy to Library, CAT.Hyd.

7.0ne spare Ccopye.
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TYPED BY CCHPARED 3Y
- CHECLED BY | APPROVRN o
o : . . IN THE CEUTRAL ADIINISTRAPIVE TRIDUIIL
§ ' ' - FYLERASAD BENCE T HYDERLIAD. '
.
THEZ HON'BLE MR.JUSTICE V,¥ESLADRI RAO _
VICE CHATIRMAN
. AN
L THE HON'PLE MR.A.J.06 RTET & MEMZER(2)
' " ) 2D
THE HOX'ZLE FR.T.CHANDRASEEIE R REDDY
. | '\,«'.":';“?;QBE,D_L‘_[TDLL-——'*
£ND V//
\ BE HOS'BLE MROKCRANCARATAN 1 MENEER(Z)
; .
B . I DateasVH-"] -1994,.
A ORDER/JULGHENT: - R
! o MoAi/ReB/Cia. No.
o . O.4.No. ’7 S'\C\L
B o T.f‘i-l\]-oc (*"\TL. ' )
p | s .
. N C _ - Adnitted and Interim Directions
Issked,. . _
. L ' 2lloded -

. Disposed of with directions
\ r L) N
Dispissed. :

. - . ‘ E Eus issed as withdrawn
Eus issed for default.

Re j¢cted,Ordered.
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